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O R D E R 

 
16.10.2023: In aforesaid appeal on 13.10.2023, Judgment was 

pronounced. In the evening, the Registry brought to the notice an e-mail dated 

13.10.2023 issued at 05.35 PM addressed to Registrar NCLAT enclosing 

therewith an order dated 13.10.2023, passed by Hon’ble Supreme Court in 

Contempt Petition (C) No. 1195/2023 in C.A. No. 6108/2023. After the order 

was produced we perused the same and we noticed that Hon’ble Supreme 

Court in its order in paragraph 1 sub paragraph 6 had directed that Judgment 

in pending appeal shall be delivered by the NCLAT after it is duly apprised of 

the fact that the result of Annual General Meeting has been declared. 

 

 



 
 

 

                                                         -2- 

 In view of the order of Hon’ble Supreme Court it is imperative for us to 

pass an order for Suspending the Judgment of this court dated 13.10.2023 till 

this Appellate Tribunal is duly apprised of the fact that the result of the Annual 

General Meeting has been declared or subject to order/direction passed by the 

Hon’ble Supreme Court.   

 

[Justice Rakesh Kumar]  

Member (Judicial) 
 
 

 
[Dr. Alok Srivastava] 

 Member (Technical) 
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